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4 	 The ctuestion of limitation Is kept open. 

Heard. Admit. Issue notice to the respondents to 

showcause within thirty days fran the date of receipt of the 

notice as to why this application should not be all'ied. 

Requisites are said to have been filed. Office to verify 

and issue, 

H-ard Mr.B.3.Ratho, learned counsel for the applicant 

and Mr. Ashok Mohanty on the question of issuance of Interim 

order. After having heard learned counel for the parties 

all tht we would direct Is that any promotion made in the 

meanwhile woul be subject to the ultimate result of this 

applic ition. 
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Vice-Chairman 

Me6Ic Ia l 
tncerried su;erLitedent thf tlost 0-ti Ices be r :ue;ced 

to 0jVC a cortifict recjruiiç service f notice by 33. 

1.1992 aiJ the mat rer nay come up on 31 .1.92 for further 

orders. 
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